FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 20 16)
FOR THE ATTENTION OF THE CREDITORS OF
FINDEAL INVESTMENTS PRIVATE LIMITED

RELEVANT PARTICULARS
I. | Name of corporate debtor ‘ FINDEAL INVESTMENTS PRIVATE
LIMITED
2. | Date of incorporation of corporate debtor 4™ December, 2025

3. | Authority under which corporate debtor is | RoC — Mumbai
incorporated / registered

4. | Corporate Identity No. / Limited Liability | U67120MH1995PTC088263
Identification No. of corporate debtor

5. | Address of the registered office and principal | Flat No. 1201, Bliss- B, Unicorn’s Global Arena,
office (if any) of corporate debtor Tivari Village, Naigaon (East), Thane,
Mabharashtra, India - 401208,

6. | Insolvency commencement date in respect of | 4" December, 2025
corporate debtor

7. Estimated date of closure of insolvency | 2™ June, 2026
resolution process

8. | Name and registration number of the Name: Mr. Dharmendra Dhelariya

insolvency professional acting as interim
resolution professional Reg. No: IBBI/IPA-001/IP-P00251/2017-
2018/10480

9. | Address and e-mail of the interim resolution | Address: B-201, Ratnaakar Prestine, Nr. Avi
professional, as registered with the Board Bunglows,Opp Star Bazar, Jodhpur ,Satellite
,Prernatirth Derasar Road »/Ahmadabad,Gujarat
,380015.

Email ID: dhelariya@gmail.com

10. | Address and e-mail to be used for Address: B-605, Titanium Square, Thaltej Cross
correspondence with the interim resolution Road, Thaltej, Ahmedabad, Gujarat — 380054
professional Email ID: cirpfindeal@gmail.com

I'1. | Last date for submission of claims 18" December, 2025

12. | Classes of creditors, if any, under clause (b) | NA
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

I3. | Names of Insolvency Professionals identified | NA
to act as Authorised Representative of
creditors in a class (Three names for each
class)

14. (a) Relevant Forms and www.ibbi. gov.in/downloadform.htm
(b) Details of authorized representatives

are available at: NA

Notice is hereby given that National Company Law Tribunal, Mumbai Bench, Court-6 has ordered the
commencement of Corporate Insolvency Resolution Process of Findeal Investments Private Limited on
4" December, 2025.

The creditors of Findeal Investments Private Limited are hereby called upon to submit their claims with
proof on or before 18" December, 2025 to the interim resolution professional at the addresg -
against entry No. 9/10.




The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No.12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No. 13 to
act as authorized representative of the class (Not in present case) in Form CA.

Submission of false or misleading proofs of claim shall attract penaltics.

Dharmendra DRedS

Interim Resolution Professional of Findeal Investments Private Limited
IBBI/IPA-001/IP-P00251/2017-2018/10480

AFA No. AA1/10480/02/300626/108340 Valid Upto: 30" June, 2026

Date: 06.12.2025
Place: Mumbai
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Mahur -
Pusad Branch located at No: 2,
First Floor, Opposite to Hero
Showroom, Pusad Road, Mahur,
Maharashtra - 431721 will shift to
First Floor, At PO Tea Point, Near
Buldhana Bank, Mahur, Mahore,
Nanded, Maharashtra - 431721
from 16" March, 2026.

The Customers are requested to
contact the new office premises for
their needs.

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Seoni
Malwa Branch located at Ground
Floor, House No. 5, Ward No. 15,
Banbe Marg Main Road, Near
Kusum College, Banapura, Seoni
Malwa, Narmadapuram, Madhya
Pradesh - 461223 will shift to
Ground Floor No. 93-9, Ward No.
15, Mumbai Marg, Near IDFC
Bank, Seoni, Malwa,
Hoshangabad, Madhya Pradesh -
461223 from 18" March, 2026.

The Customers are requested to
contact the new office premises for

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Bhiwani -
Harayana Branch located at First
Floor, Building No. S-175 G, Upper
Vodafone Showroom, Meham
Gate, Near HDFC Bank, Bhiwani,
Haryana - 127201 will shift to
Second Floor, Near Radha Swami
Satsang Bhawan, Dhnod, Rohatak
Road, Bhiwani, Haryana - 127021
from 19" March, 2026.

The Customers are requested to
contact the new office premises for
their needs.

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

PUBLIC NOTICE

This is to inform our customers and
public at large that our Banswara
- Udaipur Branch located at No.
135, Gurukunj, First Floor, Mohan
Colony, Banswara, Rajasthan -
327001 will shift to First Floor, N H
No :113, D & D Complex, B Wing,
Office No. 11, 12 & 13, Dohad
Road, Banswara, Rajasthan -
327001 from 18™ March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Nilanga
Branch located at First Floor,
Shashikala Niwas, Latur - Bidar
Road, Opposite Ahankari Hospital,
Bhaghirathi Nagar, Taluka Nilanga,
Latur, Maharashtra - 413521 will
shift to First Floor, Sy.No.14, Plot
No. 09, AtAC Heights, Ward No.1-
3, MC No.1-3-1532 Old, 549-2
New, Nilanga, Near HDFC Bank,
Latur, Bidar Road, Nilanga Latur,
Maharashtra - 413521 from 17
March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our
Pandharkawada -Yavatmal
Branch located at No: 1, Gat No:
7111, Pandharkawada, Kelapur,
Yavatmal, Maharashtra - 445302
will shift to Ground Floor, Dhatrak
Complex, Pandharkawada, Near
Bus Stop, Shop No. 1,2,3, Shastri
Nagar, Kelapur, Yavatmal,
Maharashtra - 445302 from 17"
March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our South Delhi
- Il Branch located at Second
Floor, Office No. 304, A-252,
Neelkanth Palace, East of Kailash,
Sant Nagar, South Delhi, Delhi -
110065 will shift to Fourth Floor,
Somdutt Chamber, New Delhi,
Motibagh, New Delhi, Delhi -
110066 from 20" March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Raver
Branch located at First Floor, C.
No. 2259/B, Plot No. 08, Rambag
Maidan, Infront of HDFC Bank Sta-
tion Road, Raver, Jalgaon,
Maharashtra - 425508 will shift to
First Floor, Plot No. 18, Rambag
Maidan, Station Road, Raver,
Jalgaon, Maharashtra - 425508
from 18" March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

PUBLIC NOTICE

SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Sagar -
Bina Branch located at No: 233,
Jawahar Ward, Kundan Kunj
Market, Infront of Raj Honda
Showroom, Station Road, Sagar,
Madhya Pradesh - 470113 will shift
to Second Floor, Achwal Ward
Station Road, Above Equitas Bank,
Bina, Sagar, Bina, Etawa, Madhya
Pradesh - 470113 from 20" March,
2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

PUBLIC NOTICE

'" SHHIFﬂIﬁM

SHRIRAM FINANCE LIMITED

Thisis to inform our customers and
public at large that our Partur
Branch located at First Floor, S.
No. 153, Plot No. 9 and 10,
H.N0.4515, Balaji Nagar Near
Railway Station, Watur Road,
Partur Jalna, Maharashtra -
431501 will shift to First Floor, Near
Government Guest House, House
2294/7, Pawar Complex, Main
Road, Partur, Jalna, Maharashtra
- 431501 from 18™ March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Chandragiri
Branch located at Ground Floor,
14-85, Bazaar Street, Chandragiri,
Chandragiri, Chittoor, Andhra
Pradesh - 517101 will shift to First
Floor, House No. 16-19, Bazar
Street Oldpeta, Chandragiri,
Chittoor, Andhra Pradesh - 517101
from 26 March, 2026.

The Customers are requested to
contact the new office premises for
their needs.

PUBLIC NOTICE

SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Shujalpur
Branch located at R/O Ward No.
14, MG Road, Opposite HDFC
Bank, Shujalpur Mandi, Shajapur,
Madhya Pradesh - 465333 will shift
to Ground Floor, 247/1 Ward No.
11, Maheshpura, Akodiya Road,
Mandi, Shajapur, Madhya Pradesh
- 465333 from 17" March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

PUBLIC NOTICE

REGIONAL BUSINESS HEAD REGIONAL BUSINESS HEAD
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our
Obaidullaganj Branch located at
Second Floor, Maa Sarju Complex,
Ward No. 4, Plot No. 26, Tehsil -
Goharganj, Raisen, Obaidullagan,
Madhya Pradesh - 464993 will shift
to First Floor, GM Complex, Ward
No. 05, Narmadapuram Road,
Obedullaganj, Raisen, Madhya
Pradesh - 464993 from 17" March,
2026.

The Customers are requested to
contact the new office premises for
their needs.

PUBLIC NOTICE

SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Meerut - |
Branch located at Shri Krishna
Tower, Gadh Road, Opposite
Vikrant Automobiles, Meerut, Uttar
Pradesh - 250001 will shift to First
Floor, Amar Tower, Office 505/1,
Mangal Pandey Nagar, Near Apex
Tower, University Road, Meerut,
Uttar Pradesh - 250004 from 17t
March, 2026.

The Customers are requested to
contact the new office premises for
their needs.

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

PUBLIC NOTICE

This is to inform our customers and
public at large that our Mandsaur
- Il Branch located at Plot No:11,
Behind Jodhpur Bekery, Main
Station Road, Mandsaur, Madhya
Pradesh - 458001 will shift to
Second Floor, Trupati Plaza,
Railway Station Road, Mandsaur,
Madhya Pradesh - 458001 from
19" March, 2026
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

SATURDAY, DECEMBER 6, 2025
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LANCER CONTAINER LINES LIMITED

Regd. Office: Mayuresh Chambers Premises Co-Operative Society Limited,
Unit No. H02-2, H02-3 & H02-4,

Plot No.60, Sector-11 Belapur, Navi Mumbai, Maharashtra, 400614, India
Corporate Identity Number (CIN): L74990MH2011PLC214448
Email: secretarial@lancerline.com Website: www.lancerline.com

Phone: 022-27566940/27566941/42 Fax: 022-27566939

CORRIGENDUM TO THE NOTICE OF 15" EXTRAORDINARY GENERAL MEETING

Lancer Container Lines Limited (“Company”) had issued the Notice dated November 21, 2025
(“EGM Notice”) for convening the 1%t Extraordinary General Meeting of the Company for the financial
year 2025-26 (“EGM”) on Saturday, December 13, 2025 at 04.00 p.m. (IST) through Video
Conferencing (“VC”)/ Other Audio-Visual Means (“OAVM”), without the physical presence of the
Members at a common venue, to transact the business(es) specified in EGM Notice in compliance with
the applicable provisions of the Companies Act, 2013 (“Act”) and the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (“Listing Regulations”) read with General Circular No.
03/2025 dated September 22, 2025 read with the other Circulars issued earlier in this regard and
applicable SEBI Circular read with the other Circulars issued earlier in this regard.

Subsequent to the issuance of the EGM Notice, the Company has issued Corrigendum to the EGM
Notice. The Corrigendum relates to a modification in the disclosure of pre and post issue shareholding
of the proposed allottees contained in the explanatory statement to ltem No. 3 of the EGM Notice
dated November 21, 2025, based on subsequent verification and correspondence with the Stock
Exchange.

Corrigendum has been sent by electronic mode to those shareholders to whom the EGM Notice
dated November 21, 2025 was sent. This Corrigendum shall form an integral part of the EGM Notice
already circulated to shareholders of Company and from the date hereof, the EGM Notice shall be
read in conjunction with this Corrigendum. All other terms, conditions and disclosures of the preferential
issue contained in the original EGM Notice remain unchanged.

The Corrigendum is available on the website of the Company at www.lancerline.com, website of
stock exchange i.e. BSE Limited at www.bseindia.com as well as from the website of Bigshare Services
Pvt. Ltd at https://ivote.bigshareonline.com.

We request all members to take note of and consider the Corrigendum before casting their votes on

the aforesaid proposal. For Lancer Container Lines Limited

Sd/-

Jinal Thakkar

Company Secretary & Compliance Officer
ACS: 70547

Date: December 5, 2025
Place: Navi Mumbai

Jp.SHARAN

PUBLIC NOTICE

SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Yelahanka
- | Branch located at 324, HIG A,

2 SHRRAM
Finarce
SHRIRAM FINANCE LIMITED

This is to inform our customers and
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SHRIRAM FINANCE LIMITED

PUBLIC NOTICE

This is to inform our customers and
public at large that our Bemetara -
Kawardha Branch located at
Shop No. 6, Saluja Complex, Near
Collectorate, Raipur Road,
Bemetara, Kanhera, Chhattisgarh
- 491335 will shift to First Floor,
Ward No.- 3, Khasra No.-418/5,
Above Srijan Pump, Pikari Ward,
Villupuram, Durg, Bemetara,
Chattisgarh - 491335 from 18"

March, 2026.

The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD
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SHRIRAM FINANCE LIMITED

PUBLIC NOTICE

This is to inform our customers and
public at large that our Amla
Branch located at First Floor,
Govind Colony, Ward No.-7,
Rateda Road, Amla, Betul, Madhya
Pradesh - 460551 will shift to
Ground Floor, House No. 298,
Shivaji Ward No. 14, Near Tandan
Camp Gate, Main Road, Bodkhi,
Amla Depot, Betul, Madhya
Pradesh - 460553 from 16" March,
2026.

The Customers are requested to
contact the new office premises for
their needs.

SHRIRAM FINANCE LIMITED

This is to inform our customers and
public atlarge that our Ater Branch
located at Ground Floor,
Ward.No.06, Sadar Bazar, Near
BSNL Tower, Ater, Bhind, Madhya
Pradesh - 477111 will shift to
Second Floor, Halka No. 23, Gram
Pratappura, Tehsil - Attair, Bhind,
Madhya Pradesh - 477111 from
16™ March, 2026.

The Customers are requested to
contact the new office premises for
their needs.

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

PUBLIC NOTICE

This is to inform our customers and
public at large that our
Tadepalligudem Branch located
at Door No: 1-41-1/1, First Floor,
Adabala Plaza, Opposite RTC Bus
Stand, Kadakatla, Tadepalligudem,
Dt West Godavari, Andhra Pradesh
- 534101 will shift to Door No.9-16-
9/1, First Floor, Savitripeta,
Revenue Ward 6, Tadepalligudem,
West Godavari, Andhra Pradesh -
534102 from 27" March, 2026.

The Customers are requested to
contact the new office premises for

their needs.

public at large that our Jashpur -
Ambikapur Branch located at
First Floor, Shanti Complex, Near
Shanti Fuels, Raigarh Road,
Jashpur, Chhattisgarh - 496331 will
shift to Ground Floor, Shop No. 3,
Nirvana Trade Center, Gaurav
Path, Raigarh Road, Jashpur,
Jashpur, Chhattisgarh - 496331
from 19" March, 2026.

The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

Sector first Phase Yelhanka New
Town, Yelahanka, Bangalore,
Karnataka - 560106 will shift to No.
293, First Floor, SML Complex, 11A
Cross, Second Main, Yelahanka,
Bangalore, Karnataka - 560064
from 30™ March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD
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SAMMAAN CAPITAL LIMITED
(Formerly Known As Indiabulls Housing Finance Limited)
Registered Office : A- 34, 2nd and 3rd Floor, Lajpat Magar -11
Meaw Delhl - 110024
CiM: LESS22DL2005PLC 136029
Email; homeloans@sammaancapital.com,, Tel: 011-45147506
Fawx: 011-48147501, Website: https:flwww sammaancapital .com

NOTICE
For attention of the Equity shareholders of the Company
Sub.: TRANSFER OF EQUITY SHARES OF THE COMPANY TO INVESTOR
EDUCATION AND PROTECTION FUND {IEPF)

This notice 15 geen pursuant fo Investor Education and Protecton Fund Authoriby
{Accounting, Awdit, Transfer and Refund) Amendmeant Rules, 2018 ('the Rules'] as
amended from tima to tima read with the varicus Natifications izsuad by the Ministny
of Corporate Allairs, God of India, from fime to fime.,

The Rules and Sechion 124{G) of lhe Companies Acl, 2013 the Act), contain
previssans Tor transler al ail shares, In respect of which divigend has nal bBeean
paid ar claimed for seven conseculive years of maore, in the name of the Invesior
Education and Protection Fend (IEPF) Authority. Adhsring to varicus requirements
sat outin the Rules, tha Company has commumnicated individually to the concermad
sharghodders whose shares are liable o be ransfared 1o [EPF suspense accaun 1o
claim thelr unpaidiunclaimed deddend amount{s) on or before February 20, 2026,
Year-wine detalls of all unpaldiunclaimed  dividends amd Tull pariculars  of
shareholders, including their follo number ar DR 1D - Client 1D whose shares are
liable to be transferred to the |[EPF have bean made available on the wehsite of the
Company: hiips2fwew. sammaancapital com

Shareholdars may hole lhat e shares held both i physical as well as in
damalanatized fomm are Bable 10 be (ranstermesd o the IEPF, However, such shares
along with any accrusd benefits on these shares, if any, can be claimed back from
the IEFF following the procedurss mentioned in the Rulas,

Shareholders may note that following the proviskons of the Rules, the Company will
be issuing duplicate share certificates in leu of the original share cartificates for the
purpose of transfarming them fo the IEPF, upon which the onginal share cartificates
will sland awtamatically cancallsd

In case no communication 15 recehed from the concermed shafeholders whather
haldimg shares in physical of n demaledalized lorm by February 20, 2026, the
Company shafl initiale such steps as may be necessary fo transfer those shares
and dividend to the IEPF following the method prescribed in the Rules.

Shareholders having query in this regard are requested to contact the Regisirar

and Share Transfer Agent of the Compamy, KFn Technologies Limited,

Ms © Shobha Anand al Seleniem Tower B, Plol Mo, 31-32, Gachibowl,

Financial Distriet, Nanakramguda, Hyderabad-500 032 Toll Free:1800-308-4001,
e-mail: einwarnd. ris@sfintech. com.

For SANMMAAN CAPITAL LIMITED

|_f-;1|r|'|r,"r|'|r Ercrnwn as Indiakulls H-:1|,|5ir'|g FEanceE L||11i|,1,1|j:-

ad-

Amit Jaln

Caompany Secrefary & Compliance Oficer

M Dielhi
05.12 2085
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our
Jamshedpur - | Branch located at
Dayal Trade Centre, Sixth Floor,
Sher E Punjab Chowk, Adityapur,
Tata Kandra, Main Road, Seraikela
- Kharsawan, Jharkhand - 831013
will shift to Room No. 103, R S
Tower, Masjid Road, Golmuri, East
Singhbhum, Jharkhand - 831003

from 19" March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

PUBLIC NOTICE

This is to inform our customers and
public at large that our
Chandikhole Branch located at
First Floor, Nayak Building, Room
No. 1 & 2, P.0.Shuguda,
Chandikhole Chowk, Jajapur,
Odisha - 755044 will shift to
Second Floor, Plot No. 826,
Chandikole, Sunguda, Jajapur,
Odisha - 754296 from 26" March,
2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our
Mannargudi - | Branch located at
42, Gopalasamudhiram Keezha
Veedhi, M.Tamil Oosai Complex,
Bank First Floor, Mannargudi,
Tamil Nadu - 614001 will shift
to First Floor, 21/B,
Rukmanipalayam, Nadu Street,
Mannargudi, Tiruvarur, Tamil Nadu
- 614001 from 25" March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

PUBLIC NOTICE

AJAY KEJRIWAL
SEBI REGISTERED INVESTMENT
ADVISOR
(RIA)

SEBI Registration Mo, INADOOO10803
Address: Sunil Patodia Tower,
Plot No156-158, JB Nagar, Andheri,
Mumbai, Maharashira, 400099
Email; ajayichoiceindia.com;
diayEinvestica.com ;

Tel: 022-67079299

SURRENDER OF RIA LICENSE

I, Mr. Ajay Rajendra Kejriwal is
Registerad with Securities and Exchange
Board of India [(SEBI) under SEBI
{Investrent Advisers) Begulations, 2013
bearing Reglsiration MNo:
INADOOO 106803 and BASL Membership
Mo: 1452 as an Investment Adviser,

| am now in process of Voluptanly
surrendering my licensa as a
Registered Investment Advisor. Any
aggrieved party having any claim,
complaint, or grievance in this regard
may make-any représentations or
lodge the same on the SEBI SCORES
platform at https://scores.sebi.gov.in
within 30 days from the date of this
naoftica,

Category of Registration as an

Intermediary: Invesimenl Advizer.
Diate: DR/12/2025
Place: Mumbai Sd/-

Mr. Ajay Kejriwal

ADDENDUM TO THE PUBLIC ANNOUNCEMENT
DATED AUGUST 20, 2025
TO THE PUBLIC SHAREHOLDERS OF

BOBSHELL ELECTRODES LIMITED

CIN:L29308GJ1904PLC0O23275; ISIN:INEB2EE01011
Registered Office; B-505, Fairdeal House, Opp. ST.Xaviers' Ladies
Hostel, Swastik Char Rasta, Mavrangpura, Ahmedabad- 38000%,
Gujarat, India
Tel: +91 9824031713; Email: bobshellelectrodes@yahoo.co.in;

This is to inform our customers and
public at large that our Lucknow
Branch located at First Floor,
Gurpreet House 21, Station Road,
Lucknow, Uttar Pradesh - 226001
will shift to First Floor, House No.-
569/ 1, Basant Tower Ward, Guru
Nanak Nagar, Sneh Nagar, Singar
Nagar, Metro Station, Lucknow,
Uttar Pradesh - 226005 from 16"
March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

This is to inform our customers and
public atlarge that our Dindori MP
Branch located at First Floor, Ward
No. 2, Archna Complex, Subkhar
Mall, Near Jalaram Petrol Pump,
Dindori, Madhya Pradesh - 481880
will shift to First Floor, Ward No. 1,
Rajul Bilaiya Nagar, Main Road,
Above Bank of Maharashtra,
Dindori, Dindori, Madhya Pradesh
- 481880 from 16" March, 2026.
The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

REGIONAL BUSINESS HEAD REGIONAL BUSINESS HEAD REGIONAL BUSINESS HEAD
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SHRIRAM FINANCE LIMITED SHRIRAM FINANCE LIMITED SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Medchal - |
Branch located at H No. 1-345,
Market Area Medchal,
Secunderabad, Medchal,
Telangana - 501401 will shift to
Shop No. 1,2,3,4, House No. 13-
136/A/2, First Floor, Aashirwadh
Complex, Raghavendra Colony,
Medchal, K V Rangareddy,
Telangana - 501401 from 25
March, 2026.

The Customers are requested to
contact the new office premises for
their needs.

REGIONAL BUSINESS HEAD

This Public Announcement ("PA") is being. issued by Shailesh
Manshankar Joshi, (hereinafter referred to as the "Promoter/Acquirer™),
o all the public shareholders of BOBSHELL ELECTRODES LIMITED
(hereinafier referred 1o as the “The Company” or “BOBSHELL" or
“BEL"). BSE Limlted ("BSE") vide order no. LIST/COMPIAS/TTOSZ024-
25 dated March 03, 2025 ("BSE Order”) has notified to delist the securities
of Bobshell Electrodes Limited ("Company”) w.e.f. March 04, 2025, As per
Chapter V of SEBI (Delisting of Equity shares) Regulations, 2009
read with SEBI circular no. SEBI/HO/CFD/DCR/CIR/P/2016/81, the
Promoter of the Company has provided Exit Offer to the Public
Shareholdars of the compulsory delisted company at the exi price
computed by the indepandent valuer appointed by BSE pursuant to
requlation 23(1) of SEBI (Delisting of Equity Shares) Regulations,
2009. The Exit Offer period was open from August 293, 2025 to
Sseptember 04, 2025 (Exit offer period ). In the present case, as per the
BSE letter ref. no. LISTICOMP/AS/1735/2024-25 dated March 19, 2025,
the fair value determined by the independent valuer is Rs. 5.80 per eguity
shares of Rs. 10/- face value ("Exit Price”) of the Company. Further, the
Acquirer has kept the Exit Offer open for one year post expiry of the Exit
Offer Period, which will end on September 04, 2026, to facilitate the non-
exited public shareholders. Any public shareholder of the Company who
was not able o participate during the Exit Offer Period may tender their
shares 1o lhe Acquirer on or before September 04, 2026, For the
detailed procaedure to offer shares under the Exit Offer, please refer (o the
Exit Offer Letter available on the Company's wabsite al
www.bobshell.in.

For BOBSHELL ELECTRODES LIMITED
Sdi-

Shailesh Manshankar Joshi

Director

Dated: December 06, 2025
(DIN:D1453505)

Place: Ahmedabad

E- AUCTION SALE NOTICE
[Under Part A of Schedule Il to Regulation 27
of Insolvency and Bankruptcy Board of
India (Bankruptcy Process for
Personal Guarantors to Corporate Debtors) Regulations,
2019 r/w Insolvency and Bankruptcy Code, 2016].

FOR SALE OF IMMOVABLE PROPERTIES OF MRS. USHA AGARWAL (IN
BANKRUPTCY PROCESS) (Personal guarantor of Rajvir Industries Limited)

It is for general notice of public and concerned that the following properties of Mrs. Usha
Agarwal, personal guarantor to debt borrowed by Rajvir Industries Limited, on whom
bankruptcy proceedings were initiated by Hon’ble NCLT Order dated 11.12.2024 (copy
received on 16.12.2024), is being put up for auction in accordance with provisions of
Insolvency and Bankruptcy Code, 2016 r/w Insolvency and Bankruptcy Board of India
(Bankruptcy Process for Personal Guarantors to Corporate Debtors) Regulations:

Lot | Nature of Location Brief Details of Reserve EMD
No | Property property Price(INR) | (INR)
1 |Land- Open| New Premnagar, | Sy No: 169/A, ' 24,00,000 2,40,000
Plot Mahabubnagar Ward No.7,
Municipality, Block 2
Mahabubnagar Admeasuring
_ | District. _ 200 Sqyds _ _
2 Land-Open| New Premnagar, = Sy No: 169/A, 24,67,440 |2,46,744
Plot Mah_abubnagar Ward No.7,Block 2
Municipality, Admeasuring
Mahabub nagar | 205,62 Sqyds
District.
3 |Land Hindupur Village, | Sy.N0.395 1,92,00,000 | 19,20,000
(Converted) | Maganur Mandal, =~ admeasuring
Mahabubnagar Acre 6.07 Guntas
District and sy.No.396
admeasuring
Acre 3-17 Guntas
aggregating to
Ac.9-24 Guntas
Gurjal Village,
4 |Land Maganur Mandal, Sy.No.110/A2 90,40,000 | 9,04,000
(Converted) Mahabubnagar admeasuring
District. Ac.5-26 Guntas
5 |Land Gurjal Village, Sy.No.110/A 89,60,000 | 8,96,000
(Converted) Maganur Mandal, admeasuring
Mahabubnagar ' Ac.5-24 Guntas
District.
Note:

1. Interested bidders may contact the Bankruptcy Trustee, Mr Venkata Chalam Varanasi,
through e-mail at bt.rilpg@gmail.com for obtaining process document.

2. The sale shall be on “AS IS WHERE IS” and “ AS IS WHAT IS BASIS” and in
accordance with provisions of applicable legal framework.

3. Theinterested bidders are to undertaken their own independent due diligence.

4. Last date for deposit of EMD is 20.12.2025. Tentative date of e-auction is 23.12.2025.

5. EMD is to be deposited to following A/c:Name of Alc: Usha Agarwal in bankruptcy
process Alc Number: 7350890275 IFSC: KKBK0000198 Bank: Kotak Mahindra Bank
Branch: Lajpat Nagar, New Delhi

Sd/-

Venkata Chalam Varanasi

Bankruptcy Trustee

IBBI/IPA-002/IP-N00267/2017-18/10780

No. 12-13-205, Street No. 2, Tarnaka, Secunderabad — 500 017

Mobile: +91 88977 84174

Date: 06.12.2025

Place: Hyderabad

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
FINDEAL INVESTMENTS PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor FINDEAL INVESTMENTS PRIVATE LIMITED

4" December, 2025
RoC - Mumbai

Date of incorporation of corporate debtor

$~>|!\>.—‘

Authority under which corporate debtor is
incorporated / registered

4. | Corporate Identity No. / Limited Liability ~ |U67120MH1995PTC088263

Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor

Flat No. 1201, Bliss- B, Unicorn’s Global Arena,
Tivari Village, Naigaon (East), Thane, Maharashtra,
India - 401208.

6. | Insolvency commencement date in respect [4™ December, 2025
of corporate debtor

7. | Estimated date of closure of insolvency |2 June, 2026

resolution process

8. | Name and registration number of the
insolvency professional acting as interim
resolution professional

Name: Mr. Dharmendra Dhelariya
Reg. No: IBBI/IPA-001/IP-P00251/2017-2018/10480

9. | Address and e-mail of the interim resolution
professional, as registered with the Board

Address: B-201, Ratnaakar Prestine,

Nr. Avi Bunglows, Opp Star Bazar, Jodhpur,
Satellite, Prernatirth Derasar Road,
Ahmadabad-380015.

Email ID: dhelariya@gmail.com

10. | Address and e-mail to be used for
correspondence with the interim resolution
professional

Address: B-605, Titanium Square, Thaltej Cross
Road, Thaltej, Ahmedabad, Gujarat-380054.
Email ID: cirpfindeal@gmail.com

18" December, 2025

12. | Classes of creditors, if any, under clause (b) |NA
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

11. | Last date for submission of claims

13. | Names of Insolvency Professionals NA
identified to act as Authorised

Representative of creditors in a class

(Three names for each class)

14.|(a) Relevant Forms and www.ibbi.gov.in/downloadform.htm
(b) Details of authorized representatives

are available at: NA

Notice is hereby given that National Company Law Tribunal, Mumbai Bench, Court-VI has ordered the
commencement of Corporate Insolvency Resolution Process of Findeal Investments Private Limited on
4% December, 2025.

The creditors of Findeal Investments Private Limited are hereby called upon to submit their claims with
proof on or before 181" December, 2025 to the interim resolution professional at the address mentioned
against entry No. 9/10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No.12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No. 13 to

act as authorized representative of the class (Not in present case) in Form CA.
Sd/-

Dharmendra Dhelariya
Interim Resolution Professional of Findeal Investments Private Limited
IBBI/IPA-001/IP-P00251/2017-2018/10480
AFA No. AA1/10480/02/300626/108340 Valid Upto: 30* June, 2026
Date: 06.12.2025
Place: Mumbai

epaper.ﬁnant:taiexpress.mn‘. .
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BOBSHELL ELECTRODES LIMITED 21/12/1982 has been lost or misplaced is not 5 fRR W6R FEFIRUINS Hg| [w1ew 3 o, arean qere) s @ Rw
CIN:L29308GJ1994PLC023275; ISIN:INEB96B01011 in the possession of my dlent. The Police far wRarT fresfvardt fwa| |20 /°*/§;§3§n§?€j§“m m
Registered Office: B-505, Fairdeal House, Opp. ST.Xaviers’ Ladies Lgsmtplggtoo:\t/hlﬁf;ha?gl1resasd1y_l;eoeznslleddavt|33 I 3. B R RIS S FeTieT URE 84 FawrE o
Hostel, Swastik Char Rasta, Navrangpura, Ahmedabad- 380009, 04/12/202% Anyone having any objections TR FHI AN BTN BITATEY | | efrerer e @gs) a7 mameame @
Gujarat, India ims, lien, i i id Flat Ell fhar feadisy sre B, 8T WX PRI, T 7 e Hedry
Jaral, ) claims, lien, charge or interest in the said Flat | | HPRTe & d 1o dT EEN eI
Tel: +91 9824031713; Email: bobshellelectrodes@yahoo.co.in; No.A-506, in Harmony CHS Ltd. PlotNo.343, | | @y it uRiez sean i gy | e gadtae, %wwm
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(hereinafter referred to as the “The Company” or “BOBSHELL” or | | Near Bhuta School, Radha Krishna Cross . afre )
“BEL"). BSE Limited (“BSE") vide order no. LIST/ICOMP/AS/1709/2024- | | Road, New Nagardas Road, Andheri (E), frdie \;Si’gé} e il il ot

25 dated March 03, 2025 (“BSE Order”) has notified to delist the securities
of Bobshell Electrodes Limited (“Company”) w.e.f. March 04, 2025. As per
Chapter V of SEBI (Delisting of Equity shares) Regulations, 2009

Mumbai-400 069, Mobile No.9137800913
Contact No. 9137800913, within 15 days

fromthis notice. Dt. 05/12/2025

read with SEBI circular no. SEBI/HO/CFD/DCR/CIR/P/2016/81, the
Promoter of the Company has provided Exit Offer to the Public
Shareholders of the compulsory delisted company at the exit price
computed by the independent valuer appointed by BSE pursuant to
regulation 23(1) of SEBI (Delisting of Equity Shares) Regulations,
2009. The Exit Offer period was open from August 29, 2025 to
September 04, 2025 (Exit offer period). In the present case, as per the
BSE letter ref. no. LIST/COMP/AS/1735/2024-25 dated March 19, 2025,
the fair value determined by the independent valuer is Rs. 5.80 per equity
shares of Rs. 10/- face value (“Exit Price”) of the Company. Further, the
Acquirer has kept the Exit Offer open for one year post expiry of the Exit
Offer Period, which willend on September 04, 2026, to facilitate the non-
exited public shareholders. Any public shareholder of the Company who
was not able to participate during the Exit Offer Period may tender their
shares to the Acquirer on or before September 04, 2026. For the
detailed procedure to offer shares under the Exit Offer, please refer to the
Exit Offer Letter available on the Company's website at
www.bobshell.in.

For BOBSHELL ELECTRODES LIMITED
Sd/-

Shailesh Manshankar Joshi

Director

(DIN:01453505)

Dated: December 06, 2025
Place: Ahmedabad
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PUBLIC NOTICE

I am concerned for my client MR.
FAIYAZ AHMED SHAIKH, residing at
B/1, CTS No.651, Rupam Apartment,
Near Goal Building, Hall Road, Kurla
(West), Mumbai-400 070, and my client
is the owner of open plot of land bearing
City Survey No.275(part), (275/2), Old
No.166, CTS No.657-B, admeasuring
about 7 Acres and 17 Gunthas at Village
Kanjur, Taluka-Kurla, Mumbai
Suburban District. My client states that
he has sold/transferred the said property
to MR. MARUTI M. MANJREKAR,
and received consideration from him.
My client had also executed relevant
documents pertaining to said property in
favour of MR. MARUTI M.
MANJREKAR, and my client
undertakes to co-operate MR. MARUTI
M. MANJREKAR, in transferring the
said property in his name after clearing
the entire litigation. That the son of my
client MR. FIROZ FAIYAZ AHMED
SHAIKH, is creating litigation over the
said property, and 1 take the entire
responsibility of clearing the litigation
created by my son FIROZ SHAIKH,
and if any Developer, Private
party/person is entering into any
document or documents in respect of the
abovesaid property of my client with
said MR. FIROZ FAIYAZ SHAIKH, or
with others than they shall be doing so at
their own risk, and my client shall not be
responsible for the same, as my client
had already received the consideration
amount in respect of abovesaid property
from said MR. MARUTI M.
MANJREKAR.

Place : Mumbai
Date : 05/12/2025

(RAKESH TRIPATHI)
Advocate High Court;

PUBLIC NOTICE
MR. SURENDRA GANESH DHARESHWAR & MRS. MRUDULA SURENDRA DHARESHWAR,
were holding jointly Flat No. 501 in B Wing of Pride Presidency Co-operative Housing
Society Ltd., having address at Pride Presidency Luxuria, Near Pride Park, Opposite Lawkim
Company, Near R Mall, Ghodbunder Road, Thane (W) 400 607(said Flat) & Share Certificate
No. 135 for 10 Shares numbered from 1341 to 1350 (both inclusive) (said Shares).
MR. SURENDRA GANESH DHARESHWAR passed away on 08/07/2025 leaving
behind survivors MRS. MRUDULA SURENDRA DHARESHWAR (Wife) and MR.
MANISH SURENDRA DHARESHWAR (Son).
Now MRS. MRUDULA SURENDRA DHARESHWAR (Wife) and MR. MANISH SURENDRA
DHARESHWAR (Son) claim that they are the only surviving Legal Heirs of Late MR.
SURENDRA GANESH DHARESHWAR and have executed a Deed of Release.
Other persons having claims/interest in the said flat & shares and/or objection
to the said Deed of Release should contact the Hon. Secretary of the Society
within15 days of publication of this notice with documentary proof. No claims,
will be entertained thereafter.
The Hon. Secretary (The Pride Pr

iy

y Co-operative Housing Society Ltd.)
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ANUPAM FINSERV LIMITED
CIN: L74140MH1991PLC061715
502, CORPORATE ARENA, DP PIRAMAL ROAD, GOREGAON WEST, MUMBAI 400104
TEL-7400430812, EMAIL-compliance@anupamfinserv.com, Web: www.anupamfinserv.com
NOTICE OF POSTAL BALLOT

Members are hereby informed that pursuant to Section 110 of the Companies Act, 2013 read with
the Companies (Management and Administration) Rules, 2014, the Company has, on Friday, December
05, 2025, completed the dispatch of Postal Ballot Notice to the members of the Company for evoting
who have registered their e-mail id’s with Depository Participant(s) or with the Company, for seeking
an approval of the members of the Company by way of Special Resolution for 1. Approval of
‘Anupam Finserv Employee Stock Option Plan 2025’ for the employees of the company

2. Approval for extending the ‘A Finserv Employee Stock Option Plan 2025’ to employees
of holding, liary, and 3. Approval for grant of stock options to any
identified employee(s) equal to or ding 1% of the issued equity share capital in financial

year under ‘Anupam Finserv Employee Stock Option Plan 2025’ 4. Approval of Material
Related Party transactions, as detailed in the Notice of Postal Ballot dated November 12, 2025.
The Board of Directors of the Company has appointed Ms. Kushla Rawat, Practising Company
Secretary as the Scrutinizer for conducting the Postal Ballot process in a fair and transparent manner.
The Company has engaged the services of National Securities Depository Limited (“NSDL”") for
facilitating e-voting to enable the members to cast their votes electronically instead of dispatching
Postal Ballot Form. The detailed procedure for e-voting is enumerated in the Notes to the Postal Ballot
Notice. Members are requested to note that the evoting, shall commence from Monday, December
08, 2025 at 9.00 A.M. (IST) and end on Wednesday, January 07, 2026 at 5.00 P.M. (IST). The copy
of the Notice of Postal Ballot is available on the Company’s website at www.anupamfinserv.com and
on the website of NSDL at www.evoting.nsdl.com and BSE. The voting rights of members shall be
reckoned as on November 28, 2025 which is the Cut-Off date. A person who is not a Member as on
the cut-off date should treat this Notice for information purposes only. The result of the voting by
Postal Ballot will be announced by Friday, January 09, 2026 at the Registered Office of the Company
at 5.00 p.m. (IST) and the same shall be displayed on the website of the Company at
www.anupamfinserv.com
By Order of the Board
For Anupam Finserv Limited
Sd/-
Pravin Gala -CFO and WTD

Mumbai, 05" December, 2025
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